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BEFORE THE HON'BLE NATIONAL GREEN 
TRIBUNAL, PRINCIPAL BENCH NEW DELHI 

OA No. 187/2023 

Shailandra Kumar Yadav Applicant 

Versus 

State of H.P. Respondent 

Detailed report in compliance to the order dated 
23-7-2024 passed in above titled OA 

Respectfully submitted -

1. That this Hon ' ble Tribunal on 23-7-2024 passed the 
following order -

" 11. After hearing the suggestions made by the parties, the 

DFO Theog, is hereby directed to file a detailed report within 

3 months with regard to the collection, treatmen~ and 

disposal of the horse dung in consultation with the Pollution 

Control Board. Also detailed information shall be provided 

with regard to the afforestation measures, laying walk ways 

and horse tracks without affecting t natural vegetation. 

12. List on 05.11.2024 " 

A 1 

' 

~· -

Divis rest Officer 
The t Divisir,n, Theo9 

u 
n,_,nq , i: 1stt '3n1'llld (H.? l 

l~,HO t 910 
go ·IT ·,11 • 
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2. That an unconditional apology is tendered before this 

Hon'ble Tribunal for not submitting the desired 

report/suggestions of remedial measures within time as 

directed by this Hon 'ble Tribunal in order dated 23-7-2024. 

3. That a meeting was held with officers of HP Pollution 

Control Board in compliance to orders passed by the Hon'ble 

Tribunal to file a detailed report with regard to the collection, 

treatment and disposal of horse dung (Annexure R-1). 

4. As per records of SADA Kufri, there were 1029 horses 

registered in Kufri. A horse on an average discharges 15-20 

kg of dung every day. Horses stay in Kufri for about 8 hours 

a day, therefore average generation of dung per horse was 

estimated to be 5-6 kg approximately. The Forest Department 

will make arrangements for collection of horse dung along 

the mule-path/horse-trail. 

5. Keeping in view the average discharge of dung per horse per 

day HP State Pollution Control Board suggested measures 

a. A bio-methanat1on plant of capacity of 5-6 MT per day may 

installed b the Govt. of Himachal Pradesh or an agency 

the Govt. of Himachal Pradesh at Kufri for 

~~,. . l 
-n-.eOCJ, -o,,t 

Divisional Forest Officer 
Theog Forest Division, Theog 
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scientific disposal of horse dung as temperature in Kufri area 

is not suitable for composting. 

b. After installation of the bio-methanation plant, it will be 

operated by the members of Eco-Development Committee, 

Kufri-Mahasu. 

c. In the meantime, as an immediate measure, Forest 

Department can check the calorific value of dried horse dung 

cake. If the calorific value of horse dung cake is sufficient 

enough, Forest Department can also explore the possibility of 

setting up a Screw/Filter Press Machine for dewatering of 

horse dung followed by a horse dung cake/log manufacturing 

machine. The dried horse dung cakes/logs can then be used 

as a fuel in kiln of nearby cement plant or in boiler of any 

other industry by mixing it with other fuels of high calorific 

values. The liquid from dewatering of horse dung can be used 

as a fertilizer for plants. 

6. One group named "Shri Nag Devta Ashrit Samuh, Teer 

Mahasu" was constituted under Eco-Development 

Committee, Kufri-Mahasu, in the presence of Range Forest 

Officer, Theog. This Group sig ed MoU with the 

"Navchetana Transporters" under So 1d Waste Management 

~ ·-·-··· 

Divisional Fore~t Offlcef 
Theog Forest D1v1:;1on, Theog 

ATTE 

The09, Oistt. Shimla (H.P. J 
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Unit, Shimla Admininstratrion on 10-7-2024 for regular 

weekly garbage disposal (Annexure R-11). Since the 

constitution of the "Mahasu Nag Devta Ashrit Samuh" had 

disposed-off garbage from Kufri-Mahasu Peak detailed as 

below-

S. No. MONTH GARBAGE 
DISPOSED 

(Kgs) 
1. July 1090 
2. August 1367 
3. September 427 
4. October 310 

(tilll 8-10-2024) 
3194 

Apart from arrangements pertaining to garbage-collection, 

another group named "Shri Nag Devta Ashrit Vikas Samuh, 

Teer Mahasu" had been constituted and had entered in an 

MoU on 4-8-2024 with the garbage collection agency 

"Navchetna Transporters" working under Solid Waste 

Management Unit, Shimla (Annexure R-Ila). This group 

will make arrangements for collection of horse dung along 

the mule-path/horse-trail and hand it over to the garbage 

collection agency. The negotiations over dung-collection 

rates and modus-operandi are continuing between the Group 
\ ~ ' ,· .. 

and the garbage collection agency, till then the temporary 

• nt has.,.byen provided by the Forest Department by 
Oivie.i,.,nal t Oft> " rr 
T~ , -

ff 
~-, - i' - •1.Shimla(H.P.) 
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collecting the horse-dung through the and displacing safely it 

in the pit away from habitation. 

7. As compared to the earlier situation, the unrestricted 

movement of horses has been regulated. Now the horses are 

allowed to move between 10 am to 5 pm. The temporary 

barriers at places have installed to regulate the movement of 

horses. Two permanent entry gates will be installed for 

movement of horses in the horse-trail and out of them one is 

under construction (Annexure R-Ilb ). 

8. Afforestation of 150 tall plants of deodar sapling (5 x 5 m 

spacing ) was organized with people participation during the 

month of August at Mahasu Peak. Mulching/weeding/hoeing 

operations of 245 saplings was executed that were up to 6 

years old. Tree-guards for 95 deodar saplings was provided 

by the forest-officials that required protection against , :, 
eo rfT I 

• t) I I 

lll}1nkeys and other wildlife (Annexure R-111). 

9. The cobbling of Kufri-Mahasu trail has been initiated from 

top to below (towards Kufri alighting point of tourists on 

horses). The stone laying operation of 55 m path has been 

completed along with the installing of e side-railing. The 
I 

work for cobbling of walking-trail at t lighting point at 

Di~-<est Officer_, 
Theog Fo,i;l:>t Drvi<· 1, 1 neog 

ATT 

Theog, Oistt. Shimla (H.P:) 
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Teer-Mahasu (top of the trail) has also been started and is in 

progress towards the temple of local deity (Annexure R-IV). 

10. The Committee has been constituted by the Chairman-cum­

Chief Conservator of Forests, Eco-Development Committee, 

Kufri-Mahasu, for verification of applications received by the 

office of the DFO Theog /as per directions of the Hon 'ble 

Tribunal under OA No. 187 /2023 under Eco-Development 

Committee, Kufri-Mahasu that will provide the list of eligible 

horses ply in the forest area. (Annexure R-V). 

That in view of the above, it is submitted that the 

present report may kindly be taken on record. 

A ~j!J /i M~ pal,HPFS 
. a S\;i,J~tr-1 Divisional Foresti3fficeN 

t-iotary ~he Th .--1.'.n.r. A;.=~ - rrh 
Oistt. sh1m1, ,..., ·- eoBA~- ~ r1 eog 

Theoc • Theog P-orett Division, Theog 

.... ' 
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BEFORE THE HON'BLE NATIONAL GREEN 
TRIBUNAL, PRINCIPAL BENCH NEW DELHI 

OA No. l 87 /2023 
In the matter of: 
Shailandra Kumar Y adav 

............ Applicant 
Versus 

State of H.P. 

. .......... Respondent 
AFFIDAVIT IN SUPPORT OF CLAIM REPORT 

I, Manish Rampal, HPFS S/o B. K. 
• al, aged 54 years presently posted as Divisional 
~ . fficer, Theog Forest Division, Theog do hereby 

·affirm and declare on oath as under. 
~ 

That the accompanying report in 
e to the order dated 23.07.2024 passed in above 

has been drafted and prepared at my instance and 
~.!£..:._._...~__. under my instruction. That the contents of para 1 to IO are 
,...___,..,..--.,.,.._-....., true and correct to the best of my knowledge and belief and 

~ as per the information derived from the official record. 
;! 
0 z 

I, the above named deponent further verify 
that the contents of my above report are true and correct to 
my knowledge. No part of it is false and nothing material 
has been concealed there from. 

Verified at Theog on this /J..T.: day of November 2024. 

C <t•l1c,K1 1hat the dD<>v8 /0\(tirtNt Nho 

·. K. ·• · me on eol&n'n mi~t,ori ':~ C\ ¼ 
ot.. .. ... , -.o< 11,-... • 

d l... .•• ' 
L,- ~ . 
I • •"'1•·; b\ • ...... .. .. 
W " · I;, IMJr&C>f\811\r \'J'lO\ /

1 

oontet .ta of th& •ffiOo ill 
explained to tt'8 d•i>C>ne rt 
admitted the oontent• thw 
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Proceedings of the meeting held in compliance to orders passed by 
hon'ble National Green Tribunal in OA No. 187 / 2023 (IA No. 
166/ 2024) titled as 'Shailendra Kumar Yadav Vs. State of HP & Ors' 
at HPSPCB Regional Office Shimla on 10.10.2024. 

Following were present during the meeting. 

1. Sh. Manish Rampal, HPFS, DFO Theog 
2. Sh. Lalit Thakur, Regional Officer, HPSPCB RO Shimla 

3. Sh. Deepak Dogra, Astt. Environmental Engineer, HPSPCB RO 

Shimla 

At the outset, DFO Theog apprised that following orders have been 

passed by Hon'ble NGT on 23.07.2024 in the matter of Shai}endra 

Kumar Yadav Vs. State of HP & Ors'. 

" ..... 11. After hearing the suggestions made by the parties the DFO Theog, 

is hereby directed to file a detailed report within 3 months with regard to 

the collection, treatment and disposal of the horse dung in consultation 

with the Pollution Control Board. Also detailed information shall be 

provided with regard to the afforestation measures, laying walk ways and 

horse tracks without affecting the natural vegetation .... " 

He further informed that as per records of SADA Kufri, there are 1029 

horses registered in Kufri. A horse on an average discharges 15-20 KG of 

dung per day. Further, horses stay in Kufri for about 8 hours a day. 

Therefore, average generation of dung per horse will be approx. 5-6 KG. 

Forest department will make the arrangements for collection of horse 

dung along the mule path. 
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After detailed deliberations, following measures were suggested by 

HPSPCB. 

• A bio-methanation plant of capacity 5-6 MT per day will be 

installed by the Government of Himachal Pradesh or an agency 

authorized by the Government of Himachal Pradesh at Kufri for 

scientific disposal of horse dung as temperature in Kufri area is 

not suitable for composting. The operation of the bio-methanation 

plant will be operated by the members of the "Eco-Development 

Committee - Kufri, Mahasu". 

• In the meantime as an immediate measure, Forest department can 

check the calorific value of dried horse dung cake. If the calorific 

value of horse dung cake is more than 1500 cal., Forest 

department can also explore the possibility of setting up a 

Screw /Filter Press Machine for dewatering of horse dung 

followed by a horse dung cake/log manufacturing machine. The 

dried horse dung cakes/logs can then be used as a fuel in kiln of 

nearby cement plant or in boiler of any other industry by mixing it 

with other fuels of high calorific values. The liquid from 

dewatering of horse dung can be used as a fertilizer for plants. 

Finally, the meeting ended with a vote of thanks 

Di~rest Officer, 
Theog Forest Division, Theog 
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R-JI 

CONTRACTUAL AGREEMENT 

Tl . I . · d .J.0•6'!/•2o2.I, t 7'?,,.a,M,,J.~,,, 11s contrnctun agreement 1s entere on ............... ::1. ............ a ... ~. u ... ~·-:•:Y.":~ ........ . 

BY AND BETWEEN 
i'\nvchctann Transporters, H.No.-150, Village Bakhalag, Post Office Bakbalag, Tehsil Arki, 
Distt. Solan, Himachal Pradesh 173208 here in after, called as I" party duly authorized by MC 
Shim la 17100 I for the transrortation of garbage through Mr .Kishor Thakur, Manager, 
Navchetana Transpo11ers, who has been duly authorized to execute and sign thjs agreement for 
and on behalf of Navchetana Transporters, on the one part. 

~~-~---··W.-siN!J:8.:.f>.~~-4:s.~;t..~.T..~~-: ... : ................... . 
........................................................... (H.P.) hereinafter as 2:.i Party, on the other part and 
is also referred to as 2•d Party 

Now the following terms of reference have been agreed upon by both the parties. 

Responsibilities of 2nd Party 

❖ Will take all steps to ensure that the garbage is handled without adverse effect to human 
health and environment before collection by taking the steps to segregate the waste at the 
point of generation. 

❖ Will maintain the record of Waste Generated/Handed over. 
❖ Will fix a Waste lifting point (collection and point) and will also authoriz~ a p~rson. 

whose name designation will be submitted to I" Party in writing to inter:ict \\itb 
Navchetana Transporters /collection van staff and will sign the Navchct311a Transporters 
daily rout chart as acknowledgement of the visit 'waste handed over. 

❖ Will intimate the absentee, if any, very next day to Navchetann Tmnsro~cr.:;. 
❖ Will renew their contractual agreement one month before the dare of expu)'. 
❖ Will provide Waste by weight/electronic weighing machine. 
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· If h . I • • don ❖ N,\\ chct:rna Transporter.- will lransport lhc waste once in a week. vc 1c c 1s ~cqu,rc 
dnil) bnsis Rs 251km will have to be borne by the second party as a transportation. 

❖ I 0° 0 w,11 be 1m:1 ca-;c<l per ) car 

❖ Ta.,~ such ns GST or any tax as and when applicable shall be to the waste generator's 

account. 
❖ i'\ovchctana T~msportcrs can discontinue the services of lhe waste generator i_n the event the 

waste cencr.llor I) at default m rcsponsib1ht1cs.'paymen1S ,~ ith seven days pnor nottcc. 
❖ \\'astc 'should he secrccatcd. leveled, tacccd and 11cd in proper color coded bags i e.: • 

• Grc-f'n ll:i~;: G n •1:n colour i:arh-n;<' b:ig, h uH•c.l to colltct ,-rt \\:a\tt. \\'tt \\Ute It lnc~odt-J 
cool,.t'd and uncooktd food, fruits, \t~il:ihltt pt'els, no"er \\:Ute, :and other organ1e21ly 
drcompo,:ilJk ":istr. 

• B\11ck D:ii:s: Bl:lck b:ij!s or l)plca\l~ usrd for non Infectious, non biod~rodable wa,tt such u 
c:ind~ "r:ipp1•r11, st~ rofo:inn. pl:istie e:ins, rte. 

• \\'astc Col\cc110n bags can be proqdcd by Navchetana Transporters al extra cost along 
with GST. 

• n,c ~erv,ce of collection & transponation will be started from 8:00 am to onward. 
• Cheque bounce ch~nges (in an) shape) will be recovered from 2nd party. 

❖ No change or modification or wai,·er of any of the terms and conditions of this agreroient shall be 
cffectiYe, unless agreed to in writing and shall be in force as agreed upon by the both parties here 
lo. 

❖ ~either p:irty sh:ill tr.insfcr and nor nssign the rights granted under the contract agreement without 
the prior assignee.transferee agredng to assume all the said pany·) obligations and covenants 
contJincd herein 

(D 

~ 

❖ Tots agreement shall be governed by the law of India and shall be interpreted and construed in 
:iecordanc:e "1th the: laws of India and shall be in writing and delivered by hand against receipt, or 
send by registered post to the: address o f any of the parties. 

❖ Any such notice or communication shall be deemed to have been duly given and ser.ed at the 
d:1te and time or ( I ) deli, er: or of first refusal of delivery, if send by registered mail or delivered 
by hand or (2) either the date sent (if send during the rccc1,ing pa.ny's normal busin~s hours) or 
next succeed mg day. if sent by telefax. 

❖ Navchctana Transporters "ill not pie'- up thr W2str from 2 .. p2rty if it is not s~rc-;2tc-d.. pui.td 
nnd tied In prop1:r color-coclcd hni::s. 

IN WIT~ESS \\ HEREOF THE P \RT \ES HERETO 11,\ \ 'E SET THEIR llr\:--D A:--D SEAL THE 
OAY OF '.\t0:"\111 A~O YF.AR FIRST AllO\IF. \\'RITTE:--

On behalf of 2 .. Party 

Authoriud Sl~natory 

On bchnlf of :'\avchet:m:a ~rten 

f«'4f~ 
Authorie,~:~ ~ . 

('-10L"'<"1 <.fir <;1~VG,v\P?- 9tt.s ct3 s s~ 6 
~ J~ - i&~~b~&2S3 

© l,... -vi{ la-

(___ to -,,.J Eh-.Jl. 

"J • 
,., 
/ 

1<;)017 

s ... ~ 
f ~ ,--,r\ Yi ·5A, 
-l ..... ~ 8~ 

::, ~ / I 4 

- (. . - l ,_ :.- J - ' -
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•-~~--+-- . 

, "' 

CONTRACTUAL AGREEMENT 

This contractual agreement is entered on D.4.1.$.1.~~ ............. at -~ ~~e.~~u.\{¼k1./f\ ~~~ 
'C\.c~I 

BY AND BE1WEEN 
Navchetana Transporters, H.No.-150, Village Bakhalar,, Post Office Bakhalag, ~ ehsil Arki, 
Distt. Solan, Himachal Pradesh 173208 here in after, called as l st party duly authon zed by MC 
Shimla 171001 for the transportation of garbage through Mr .Kishor Thakur, Manager, 
Navchetana Transporters, who has been duly authorized to execute and sign this agreement for 
and on behalf ofNavchetana Transporters, on the one part. 

~~41.,i· 

~ -····~-~.,.~ .~~.}. .. Q.~v.hf P.-~i~Y-·\l:!.~ .. S~r:-.9.P.h.T.~c.h.~~h~!, ............ ...... . cs~-~-N~.~-~-l-.~~~\~l~.~;'::"(H.P.) hereinafter as 2nd Party, on the o ther part and is 
~ aiso referred to as 2nd Party r-e.»r M~\). 
·~ 

~~w the following terms of reference have been agreed upon by both the parties. 

Responsibilities of 2nd Party 

❖ Will take all steps to ensure that the garbage is handled without adverse effect to human 
health and environment before collection by taking the steps to segregate the waste at the 
point of generation. 

❖ Will maintain the record of Waste Generated/Handed over. 
•!~ Will fix a Waste lifting point (collection and point) and will also authorize a person, whose 

name designation will be submitted to I st Party in writing to interact with Navchetana 
Transporters /collection van staff and will sign the Navchetana Transporters daily rout 
chart as acknowledgement of the visit/waste handed over. 

❖ Will intimate the absentee, if any, very next day to Navchetana Transporters. 
❖ Will renew their contractual agreement one month before the date of expiry. 
❖ Will provide Waste by weight/electronic weighing machine. 

Responsibilities of Navchetana Transponers 
❖ W!II receive, collect and transport the Waste handed over by 2•d Party in color coded bags. 
❖ W~ll hand ~ver the total garbage to MC Shim la for final disposal. 
❖ Will submit the monthly report of the waste collected/continuation of the services of related 2°d 

Party to the prescribed authority and also submit the annual report to the prescribed authority. 
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I 
GE;-;ER.AL TERMS A~D CONDITTO:'\S ~ £ 

❖ The terms of this agreement shall be from J.J.I.R l.'2.o.1-h .... ..... tozi.z./.i. -~ ··· .. .. 
❖ Navchetana Transporters will charge minimum Rs 24000/-/Month for handling, 

collection and transportation of waste. 

❖ Navchetana Transporters .,..;11 transport the waste once in a week.If vehicle is ~quired on 
daily basis Rs 25/km will have to be borne by the second party as a transportation. 

❖ I 0% will be increased per year. 

❖ Taxes such as GST or any tax as and when applicable shall be to the waste generator's 
account. 

❖ Navchet.ana Transporters can discontinue the services of the waste generator in the event lhe 
waste generator is at default in responsibilities/payments with seven days prior n?tice. 

❖ Waste should be segregated, leveled, tagged and tied in proper color coded bags 1.e.: • . . 
• Grun Bags: Green colour garbage bags is used to collKI wet waste. Wei ,-as1e it includes 

cooked and uncooked food, fruits, ,egit2bles peels, no,.er " aste, and other organicall~· 
decomposable "aste. 

• Black Bags: Black bags at typically used for non infectious, non biodegrada ble waste such as 
candy wnippen, styrofoams, plastic cans, etc. 

• Waste Collection bags can be provided by Navchetana Transporters at extra cost along 
with GST. 

• The service of collection & transportation will be started from 8:00 am to onward. 
• Cheque bounce charges (in any shape) will be recovered from 2nd party. 

❖ No change or modification or" aiver of anv of the terms and conditions of this agreement shall be 
effective, unless agreed to in \\Tiling and shall be in forte as agreed upon by the both parties here 
to. 

❖ Neither party shall transfer and nor assign the rights granted under the contract agreement without 
the prior assignee/transferee agreeing 10 assume all the said party's obligations and covenants 
contained herein. 

❖ This agreement shall be governed by the la,, of India and shall be interpreted and construed in 
accordance with the laws of India and shall be in writing and delivered by hand against receipt, or 
send by registered post 10 the address of any of the parties. 

❖ Any such notice or communication shall be deemed 10 have been duly given and served at the date 
and time or (I) delivery or of first refusal of delivery, if send by registered mail or delivered by 
hand or (2) either the date sent (if send during the receiving party's normal business hours) or next 
succeeding day, if sent by telefax. 

❖ Navchetana Transporters will oot pick up the Waste from 2•• party if it is not segregated, packed 
and lied in proper color-coded bags. 

JN WITNESS WHEREOF THE PARTIES HERETO HAVE SET THEIR HAND AND SEAL, THE 
DAY OF MONTH AND YEAR FIRST A BOVE WRITTEN 

On behalfof2•d Party On behalf of Navchetana Transporters 
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Latitude: 31 .095845 
Longi1ude: n 275768 
Elevation: 2702.43:t29 m 
Accuracy: 11 2 m 
T,me: 11-09·2024 16:20 

-1~-

R-JJI 

'"'1-,,..~ kd-~ 
-!1$.f 4-wir 1. ,,,;;/}.. 1-~.,,, 1~ 
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vation: 2n, .76t41 m 
.5.9m 
-07-2024 13:35 

R-W ---319



lal1lude. 31.094239 
longitude· 77 27399 
Elevation: 2712 15:t 100 m 

ccuracy: 7.4 m 
Time 1.J-09·2024 16·43 

~ 

latitude 31.094122 
ong,tude: 77 274293 

Elevation: 2711 25128 m 
Accuracy: 19 6 m 
,me 11-09·2024 16·42 
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" latitude: 31 .09419 
longitude· 77.274157 
Altitude: 2664 4138 m 
Accuracy: 11.2 m 
Time 30-08-2024 15 31 

Latitude: 31 .094512 
Longitude: 77.274327 
Elevation- 2734 85±8 m 
Accuracy: 9 1 m 
T,me 24-10-2024 15 14 
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• I 

HP Forest Department 
Shimla Forest Circle, Shimla 

,:; 
Office Order 

Office order No / ___ 9~1£~ ____ Dated ___ 24z--1--1-/.,_,,/0'--_;i2024 

A Screening ~ommittee of following Officers/ Officials is constituted 
to verify the application received by the DFO Theog office as per Hon 'ble 
NGT directions under OA No. 187 /2023 under EDC Kufri Mahasu of 

Theog Forest Division and submit the list of eligible horses to be plied in 
the forest area . 

1. DFO Theog 

2. RFO Theog 

3. RFO Kufri (WL) 

Chairman 

Member 

Member 
4. Veterinary Officer Member 

(local to be decided by, DFO Theog) 
5. Block Officer Choeg Member Secretary 

The terms and ·condition for the committee is as under :-

1. The horse owner should be from the EDC area . 

2. Number of horses/owner to be decided by the Committee. 

3. Membership fees to be suggested by the committee for the approval of 

GB. 

4. Any other issu~ to be decided by the committee. 

I c ()P 'Yj 
(),-q . 

Chief Conservator of Forests 
Shimla Forest Circle, Shimla 
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Endst.No. 4 o e:, I .... G ~ Dated ___ l-'f-1-
1
,__/ ~L v~_/2024 

Copy is forwarded to following for information and necessary action . 

VDFOTheog 
2: RFO Theog & B.O Cheog (through DFO Theog) 
3. RFO Kufri (WL) through DFO (WL) Shimla 
4. Office order file. 

• ,o 'Y° 'Vf 

Chief Cons~ato of Forests 
Shimla Forest Circle, Shim la 

323


	Index
	Report
	Annexure R-1
	Annexure R-2
	Annexur R-II (pics)
	Annexure R-IIa
	Annexure R-IIb
	Annexure R-III
	Annexure R-IV
	Annexuer R-IV (pics)
	Annexure R-V

